
■ .
■

, V CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH,JABALPUR

o r i g i n a l  A p p l i c a t i o n  No«95 o f  2000 

J a b a l p u r ,  t h i s  t h e  \(Ĵ  d ay  of F e b r u a r y ,  2004
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O R D E R  

By G .s h a n th a p p a .  J u d i c i a l  Menober ~

T he a b o v e o .A .  i s  f i l e d  s e e k i n g  t h e  f o l l o w i n g  

m ain  r e l i e f s : -

a )  t o  o r d e r  t h a t  t h e  c l a s s i f i c a t i o n  o f  SGAs 

i n t o  tw o c l a s s  f o r  t h e  p u rp o s e  o f  s p e c i a l  pay  o f  R s . 35 /-  

p e r  m onth  i s  a r t i f i c i a l  and  u n r e a s o n a b l e  b e in g  v i o l a t i v e
I

o f  A r t i c l e s  14 & 16 o f  t h e  C o n s t i t u t i o n  and  d i r e c t  t h e  

r e s p o n d e n t s  t o  g r a n t  t h e  b e n e f i t  o f  s p e c i a l  p ay  t o
I

a p p l i c a n t s  a l s o  as g r a n t e d  t o  s i m i l a r l y  p l a c e d  SGAs v/ho 

w ere  p ro m o te d  u p t o  2 2 .6 .1 9 8 1 .
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b) o r d e r  t o  r e f i x  t h e  p a y  o f  t h e  a p p l i c a n t s  a l s o  

l i k e  o t h e r s  w i th  t h e  b e n e f i t  o f  s p e c i a l  p ay  u n d e r  t h e  

CDS(RP) R u les  1986 on t h e i r  p ro m o tio n  t o  S e n io r  A u d i to r  

f ro m  1 .4 .1 9 8 7  and p a y  them  a l l  c o n s e q u e n t i a l  b e n e f i t s  

a c c o r d i n g l y  i n c l u s i v e  o f  r e t i r e m e n t  b e n e f i t s  t o  t h o s e  

a p p l i c a n t s  a l r e a d y  r e t i r e d  from  s e r v i c e .

c )  t o  p a y  i n t e r e s t  on t h e  c o n s e q u e n t i a l  f e r r e a r s

o f  p ay  and a l lo w a n c e s  a t  t h e  r a t e  o f  12% p e r  annum from  

t h e  due  d a t e  t i l l  t h e  paym ent i s  made*

2 .  There are 28 applicants in the said O .A . Appli­
cants no. 1 to 2 3 are working as Senior Auditors in 
various offices of the Defence Accounts Departments at 
Jabalpur under the respondents whereas applicants no. 24 

to 28 were employees under the respondents in Jabalpur 
and presently retired from service.
2 .1  A p p l i c a n t s  a r e  a g g r i e v e d  by  t h e  o r d e r  o f  t h e

r e s p o n d e n t s  n o t  t o  g r a n t  s p e c i a l  p a y  o f  Rs, 3 5 / -  p e r  m onth

t o  a p p l i c a n t s  when s i m i l a r l y  s i t u a t e d  S r .  A u d i to r s

w ere  g i v e n  t h i s  b e n e f i t  and  t h e i r  p ay  was r e f i x e d  a f t e r  

a d d in g  t h e  s p e c i a l  p a y  f ro m  1 9 .7 .1 9 8 6  as n o t i f i e d  i n  

P a r t  I I  o r d e r  No. 217 d a t e d  1 9 . 3 .1 9 9 6 .

2 .2  The a p p l i c a n t s  w ere  i n i t i a l l y  a p p o i n t e d  as  UDC/
»

LDC. The p o s t  o f  UDC u n d e r  t h e  r e s p o n d e n t s  w ere  r e d e s i g ­

n a t e d  as  A u d i to r  i n  t h e  y e a r  197 3 w i t h o u t  any  c h a n g e  

i n  t h e  s c a l e  o f  p a y .  By v i r t u e  o f  s e n i o r i t y  and  f i t n e s s  

and  on t h e  reco iranend a tion  o f  t h e  d u ly  c o n s t i t u t e d  D .P .C .  

t h e y  w ere  a p p o in t e d  as S e l e c t i o n  G rade  A u d i to r s  i n  t h e  

s c a l e  o f  pay  o f  R s . 4 2 5 -7 0 0 ( P r e - 1 9 8 6 )  on v a r i o u s  d a t e s  

d u r in g  t h e  p e r i o d  fro m  1982 t o  1986 a g a i n s t  t h e  10% q u o ta  

o f  A u d i to r  p o s t s  as p e r  t h e n  p o l i c y  o f  t h e  r e s p o n d e n t s .

2 . 3  on the recommendations of IVth Pay Commission, 
the post of SGA was abolished and applican-ts were re- 
designated as Senior Atilditor in the pay scale of Rs .1 4 0 0 -  

2 6 0 0 / - .  Subsequently the applicants were tShus re-designated



as s e n i o r  A u d i to r  w . e . f .  1 .4 .1 9 8 7  as  t h e y  w ere  a l r e a d y
i
i

h o l d in g  t h e  g r a d e  o f  SGA and f r e s h  p o s t s  w ere  f i l l e d  by  

p ro m o t io n  as p e r  t h e  p o l i c y  on  t h e  s u b j e c t .

2 . 4  The G o v t ,  o f  I n d i a ,  M i n i s t r y  o f  F in a n c e  v i d e  

t h e i r  OM d a te d  5 .5 .1 9 7 9  f u r t h e r  c l a r i f i e d  t h a t  a schem e 

was i n t r o d u c e d  t o  g r a n t  s p e c i a l  pay  o f  R s . 3 5 / -  t o  t h o s e  

A u d i t o r s / s r .  A u d i to r s  who w ere  h a n d l i n g  t h e  v;ork o f  

Complex n a t u r e  i n v o l v i n g  d eep  s t u d y  and c o m p e te n c e .  The
I

c r i t e r i a  f o r  g r a n t i n g  t h e  s p e c i a l  pay  was t h e  s u i t a b i l i t y  

o f  t h e  o f f i c e r s  t o  h a n d le  t h e  work o f  com plex  n a t u r e  and  

n o t  t h e  s e n i o r i t y .

2 .5  T he s e c o n d  r e s p o n d e n t  i n  t h e  y e a r  1996 t o o k  a d e c i ­

s i o n  t h a t  t h e  s e l e c t i o n  G rad e  A u d i to r s  who w ere  s u b s e q u e n t l y  

r e d e s i g n a t e d  as S e n i o r  A u d i to r s  and d o in g  t h e  d u t i e s  o f  

more com p lex  n a t u r e  s h o u l d  be  g r a n t e d  s p e c i a l  p a y  o f  R s .3 5 / -  

p e r  m onth  and t h e i r  p a y  was a c c o r d i n g l y  f i x e d  i n  t h e  

r e v i s e d  pay  s c a l e  i n t r o d u c e d  f ro m  1 .1 .1 9 8 6  a f t e r  a d d in g

t h e  s p e c i a l  p a y  on  p ro m o te d  p o s t  i n  1 9 8 6 .  T he r e v i s e d  pay  

f i x a t i o n  was done i n  some c a s e s  a t  J a b a l p u r  and  h a s  b e e n  

p u b l i s h e d  i n  t h e  o r d e r  d a t e d  1 9 .3 .1 9 9 6 .

2 .6  The a p p l i c a n t s  a r e  s i m i l a r l y  s i t u a t e d  and  h a v e  b e en  

em ploy ed  i n  t h e  same n a t u r e  o f  d u t i e s .  H en ce , t h e y  a r e  

e q u a l l y  e n t i t l e d  t o  g e t  t h e  b e n e f i t  o f  s p e c i a l  p a y  o f

R s . 3 5 / - .  H ow ever, when t h e  b e n e f i t  o f  s p e c i a l  pay  o f  

R s . 3 5 / -  and s u b s e q u e n t  pay  f i x a t i o n  i n  t h e  r e v i s e d  s c a l e  

i n  1986 a f t e r  a d d in g  s p e c i a l  p ay  w ere  d e n ie d  t o  a p p l i c a n t s ,  

t h e y  r e p r e s e n t e d  t h e  a u t h o r i t i e s . I n  r e s p o n s e  ' t b  

r e p r e s e n t a t i o n s  m ade, 5 t h  r e s p o n d e n t  v i d e  i t s  l e t t e r  d a t e d  

1 8 .2 .1 9 9 8  in fo r m e d  t h a t  t h e  s p e c i a l  pay  h as  b e e n  g r a n t e d  t o  

i n d i v i d u a l s  who w ere  p ro m o te d  as SGAs u p to  2 2 .6 .1 9 8 1  and
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whose names f a l l i n g  u n d e r  R o s t e r  No. 3062 w hich  h as  n o t  b e en  

d i s c l o s e d .  The r o s t e r  i s  p r e p a r e d  a t  h e a d q u a r t e r s  l e v e l  on 

a l l  I n d i a  b a s i s  and c i r c u l a t e d  t o  a l l  CDA f o r  a c t i o n  

frons t im e  t o  t im e *

2 .7  The r e p r e s e n t a t i o n  d a t e d  2 .1 2 .1 9 9 8  i s  p e n d in g  w i th  

t h e  r e s p o n d e n t s .  I n  t h e  s a i d  r e p r e s e n t a t i o n s ,  t h e  a p p l i c a n t s  

h a v e  r e i t e r a t e d  t h a t  t h e y  a r e  a l s o  w o rk in g  on t h e  w ork o f  

Complex n a t u r e  and a r e ,  t h e r e f o r e ,  e n t i t l e d  t o  g e t  t h e  

S p e c i a l  pay  w hich  i s  t o  b e  g r a n t e d  o n ly  on t h e  b a s i s  o f  

s u i t a b i l i t y  o f  h a n d l i n g  t h e  v;ork i d e n t i f i e d  as|pom plex 

n a t u r e  and  s e n i o r i t y - c u m - f i t n e s s  w ould  n o t  b e  t h e  c r i t e r i a  

f o r  g r a n t i n g  t h e  s p e c i a l  p a y .

2 .8  The r e s p o n d e n t s  h a v e  d i s c r i m i n a t e d  t h e  a p p l i c a n t s  

i n  r e s p e c t  o f  g r a n t  o f  s p e c i a l  pay  o f  R s . 3 5 / -  p e r  m onth  

and t h e r e  i s  no j u s t i f i c a t i o n  t o  f i x  a c u t  o f  d a t e  w h i l e  

g r a n t i n g  t h e  s p e c i a l  pay  t o  t h e  A u d ito rs /S G A s o n l y  u p to  

2 2 . 6 .1 9 8 1 .  T h e re  i s  no d i f f e r e n c e  o f  d u t i e s  p e r f o r m e d  by 

t h o s e  SGAs who h av e  b e e n  g r a n t e d  t h e  b e n e f i t  o f  s p e c i a l  

pay  and t h e  d u t i e s  b e in g  p e r fo rm e d  by  a p p l i c a n t s  who w ere  

a l s o  SGAs p e r f o rm e d  t h e  same n a t u r e  o f  d u t i e s  b u t  d e p r i v e d  

t h e  b e n e f i t  o f  s p e c i a l  p a y .  T h e r e  i s  no j u s t i f i c a t i o n  f o r  

t h e  c l a s s i f i c a t i o n  o f  SGAs i n t o  two d i f f e r e n t  c l a s s e s  

when t h e y  were i d e n t i c a l l y  p l a c e d .  S p e c i a l  pay  s h o u l d  

h av e  b e e n  g r a n t e d  t o  a l l  SGAs w i th o u t  d i s c r i m i n a t i o n  as 

SGAS a r e  10% o f  A u d i to r s  and  s p e c i a l  pay  i s  g r a n t e d  t o

10% o f  t h e  t o t a l  s t r e n g t h  o f  A u d i t o r s / s r .  A u d i t o r s .  The 

c l a s s i f i c a t i o n  o f  same c l a s s  o f  em p loy es  i n t o  d i f f e r e n t  

c l a s s  w i t h o u t  any c h a n g e  i n  t h e i r  d u t i e s ,  q u a l i f i c a t i o n  e t c .  

i s  u n r e a s o n a b l e  and  no nexus w i th  t h e  o b j e c t i v e .  I t  i s  

t h e r e f o r e u n f a i r ,  u n j u s t ,  d i s c r i m i n a t o r y  and c r e a t i o n  o f  

a r t i f i c i a l  c l a s s i f i i s a t i o n .

2 . 9  I n  s u p p o r t  o f  t h e i r  c l a i m ,  t h e  a p p l i c a n t s  h ave  

c i t e d  a ju d g em en t o f  t h e  H on*b le  Supreme C o u r t  r e n d e r e d  

i n  t h e  c a s e  o f  C h ie f  C o m m iss ion er  o f  Incom e Tax (Amdn.) 

B a n g a lo r e  v s .  V .K .G u ru ra j  & o t h e r s , r e p o r t e d  i n  (1 9 9 6 )  7
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s e e  2 7 5 .  Applicants state that in view of the above judgement 
of the Hon’ble Supreme Court, they are entitled to the 
reliefs, as prayed for in the o.A.

3 .  Respondents have filed their reply admitting the
nature of duties of the applicants and other similarly 
situated employees those who got the special pay of Rs. 3 5 / -  

per month.
3 .1 The scheme for grant of special pay of Rs. 3 5 / -  p.m. 
to auditors attending to work of a complex nature and more 
imporant nature contained in the Ministry of Finance, Deptt. 
of Expenditure oM dated 2 9 ,1 1 .1 9 8 2  was introduced in the 
Defence Accounts Department with effect from 1 .5 .1 9 8 4  vide 
letter dated 5 . 5 . 1 9 8 4 .  In pursuance to the instructions 
contained in para 2 . 3  of the letter dated 5 .5 . 1 9 8 4 ,  a list 
of seniormost SGA*s/Auditors î as prepared.
3 .2 After implementation of the above scheme it was 
observed that the total number of 2034 posts cpuld not be 
filled due to various reasons vi^. refusal for aj^pointment,

Icertain s r .  SGA's were already in receipt of,higher rate of 
special pay and due to retirement, death, resignation etc. 
with a view fo fill up unfilled posts out of 2034 authorised 
posts carrying special pay of Rs. 3 5 / -  it was decided to 
go down in the seniority roster of the SGAs by authorising 
additional 1000 numbers in the roster of SGas.
3 .3 The Comprehensive instructions were, therefore, 
issued by the respondents vide their letter dated 3 1 .3 .1 9 9 5  to 
Consider the names of SGAs for the grant of special pay of 
RS. 3 5 / -  falling between serial nos. 2041 to 3062 provided if 
the Conditions as laid down in the circular dated 5 .5 .1 9 8 4  

are satisfied by the concerned SGAs. The respondents have 
denied the benefit of grant of special pay to the applicants 
on the ground that they are not covered as they were promllted 
to the SGA's grade after 2 2 .6 .1 9 8 1 .  Therefore, the 
applicants have not been discriminated in the matter of grant



s p e c i a l  pay  o f  R s . 3 5 / -  p e r  m o n th .  S in c e  th e  a p p l i c a n t s  

h a v e  n o t  b e e n  d i s c r i m i n a t e d  i n  t h e  m a t t e r  o f  g r a n t  o f  

s p e c i a l  p a y ,  t h e y  a r e  n o t  e n t i t l e d  t o  g e t  t h e  r e l i e f s ,  as 

p r a y e d  f o r  and t h e  a p p l i c a t i o n  i s  d e v o id  o f  m e r i t  and 

i s  l i a b l e  t o  b e  d i s m i s s e d .

3 .4  The a c t i o n  o f  t h e  r e s p o n d e n t s  i s  l e g a l ,  j u s t
I

p r o p e r  and i n  a c c o rd a n c e  w i th  l a w .  The a p p l i c a n t s  h a v e  n o t  

be en  d i s c r i m i n a t e d  i n  t h e  m a t t e r  o f  g r a n t  o f  s p e c i a l  p a y  

o f  R s . 3 5 / -  as t h e y  w ere  a p p o in t e d  a f t e r  t h e  c u t  o f  d a t e

i . e .  2 2 .6 .1 9 8 1 .  H ence t h e  c a s e  o f  t h e  a p p l i c a n t s  d o e s c h o t  

f a l l  w i t h i n  t h e  i d e n t i f i e d  p o s t  as e x te n d e d  v i d e  r e s p o n d e n t ' s  

l e t t e r  d a t e d  3 1 .5 .1 9 9 5  ( r/ 2 ) .  I t  i s  c l e a r  frfflm p a r a  5 {v )  o f  

t h e  s a i d  l e t t e r  t h a t  t h e  b e n e f i t  o f  s p e c i a l  p ay  o f  R s . 3 5 / -  

t o  t h e  SGAs who a r e  now b e in g  c o n s i d e r e d  f o r  t h i s  b e n e f i t  

as  p e r  i t e m  ( i i i )  above  s h a l l  t a k e  e f f e c t  f ro m  1 0 .7 .1 9 8 6  o r  

t h e  d a t e  from  w hich  t h e y  w ere  em ployed  on com plex  n a t u r e  

o f  d u t i e s  b u t  p r i o r  t o  1 3 . 9 .1 9 8 6 ,  w hicj^ver i s  l a t e r .  The 

a p p l i c a n t s  a r e  n e i t h e r  i n  t h e  zon e  o f  c o n s i d e r a t i o n  n o r  t h e y  

w ere em ployed  on  t h e  com plex  n a t u r e  o f  d u t i e s ,  h e n c e  a p p l i ­

c a n t s  a r e  n o t  e n t i t l e d  t o  any o f  t h e  r e l i e f s ,  as  p r a y e d  f o r  

i n  t h e  O.A.

# .  We h av e  h e a r d  t h e  l e a r n e d  c o u n s e l  f o r  t h e  p a r t i e s

and h a v e  p e r u s e d  t h e  p l e a d i n g s  and o t h e r  r e l e v a n t  docum en ts  

a v a i l a b l e  on r e c o r d  a p a r t  from  t h e  ju d g em en t  r e f e r r e d  t o .

5 .  The a d m i t t e d  f a c t s  o f  t h e  c a s e  a r e  t h a t  t h e  a p p l i ­

c a n t s  a r e  (1 t o  23) w o rk in g  as S e n io r  A u d i to r s  i n  t h e t f f i c e  

o f  t h e  D efen ce  A cco u n ts  D e p a r tm e n t_ b u t  a p p l i c a n t s  n o .  24 t o  

28 a r e  r e t i r e d  e m p lo y e e s 'o f  t h e  s a i d  d e p a r t m e n t .  T he n a t u r e  

o f  w otk  and  r e s p o n s i b i l i t i e s  o f  t h e  a p p l i c a n t s  a r e  s i m i l a r  

t o  t h a t  o f  t h e  A u d i to r s  w o rk in g  i n  t h e  Incom e Tax D e p a r tm e n t . 

The r e s p o n d e n t s  h av e  a l s o  g r a n t e d  t h e  s p e c i a l p a y  o f  R s .3 5 / -  

p .m . t o  t h e  A u d i to r s  a t t e n d i n g  t o  t h e  work o f  com plex  and 

more i m p o r t a n t  n a t u r e  w o rk in g  i n  t h e  D efen ce  A cco u n ts  D e p t t . 

w . e . f .  1 . 5 . 1 9 8 4 .  The a p p l i c a n t s  a r e  a l s o  w o rk in g  i n  t h e

same d e p a r tm e n t  b u t  t h e y  w ere  n o t  g r a n t e d  t h e  b e n e f i t



' N#

and as s u c h  t h e y  have  b e e n  d i s c r i m i n a t e d  i n  t h e  m a t t e r  o f  

g r a n t  f o  s p e c i a l  p a y  o f  R s , 3 5 / - p .m ,

5 .1  I n  a s i m i l a r  c i r c u m s t a n c e ,  t h e  H on*b le  suprem e 

C o u r t  h a s  h e l d  i n  t h e  m a t t e r  o f  C h ie f  C o m m iss io n er  o f  

Incom e T ax  (Admn.)» B a n g a lo re  ( s u p r a )  r e g a r d i n g  t h e  

s p e c i a l  p a y  t o  t h e  e f f e c t  th fe t  UDCs who do n o t  p e r f o r m  

t h e  s p e c i a l  d u t i e s ,  th o u g h  s e n i o r s ,  do n o t  i p s o  f e c t o  g e t  

t h e  same p a y  on t h e  p a r i t y  o f  e q u a l  p a y  due t o  j u n i o r s  

g e t t i n g  h i g h e r  p a y .  The f a c t s  o f  t h e  s a i d  c a s e  a r e  t h a t  

s p e c i a l  g r a n t  o f  p a y  o f  R s . 3 5 / -  p e r  m onth  t o  t h e  UDCs

i n  t h e  n o n - s e c r e t a r i a t  a d m i n i s t r a t i v e  o f f i c e r s  was 

p r o v i d e d ,  o u t  o f  t h e  UDCs c a r r y i n g  t h e  s c a l e  o f  R s . 330- 

5 6 0 ,  10% o f  t h e  p o s t s  w ere  e a rm a rk e d  w i t h  s p e c i a l  g r a n t  

o f  p ay  R s . 3 5 / -  i n  t h e  S e c r e t a r i a t  and o t h e r  p l a c e s  and  

t h e y  w ere  d i r e c t e d  t o  h a n d i^  c a s e s  o f  co m plex  n a t u r e  

i n v o l v i n g  d e ep  s t u d y  and c o m p e te n c e .  F o r d e a l i n g  w i th  

s u c h  c a s e s  c e r t a i n  o f f i c e r s  h a v e  b e e n  p ro m o te d  t o  t h a t  10% 

p o s t s  s p e c i f i e d  among t h e  UDCs i n  t h e  s e c r e t a r i a t  a s  w e l l  

n o n - S e c r e t a r i a t  a d m i n i s t r a t i v e  o f f i c e s .  They w ere  b e in g  

p a i d  @ R s . 3 5 / -  p e r  m onth as  c o m p e n s a t io n  f o r  d i s c h a r g e  

o f  s p e c i a l  d u t i e s  . The r e s p o n d e n t s  w ere  n o t  a c t u a l l y  

d i s c h a r g i n g  t h o s e  d u t i e s  b u t  b e in g  UDCs t h e y  c la im e d  

s p e c i a l  p ay  o f  R s . 3 5 / - .  The T r i b u n a l  i n  th e v im p u g n e d  

o r d e r  f o l l o w i n g  i t s  e a r l i e r  d e c i s i o n  d a t e d  9 .1 0 .1 9 9 1  

made i n  oA 394 o f  1990 a l lo w e d  t h e  p e t i t i o n  and  d i r e c t e d  

p a y m e n t .

5 .2  The r e s p o n d e n t s  p r e f e r r e d  an a p p e a l  a g a i n s t  t h e  

s a i d  o r d e r  b e f o r e  t h e  Hon’b l e  Supreme C o u r t  and t h e  

H o n 'b le  sup rem e C o u r t  h e l d  t h a t  t h e  paym ent o f  R s . 3 5 / -  

p e r  m onth  t o  UDCs d i s c h a r g i n g  s p e c i a l  d u t i e s  o f  o n e ro u s  

n a t u r e ,  i s  p e r s o n a l  p a y  s o  lo n g  as t h e y  d i s c h a r g e  t h e  sam e. 

T h e r e f o r e  o t h e r  UDCs who do n o t  p e r fo r m  t h e  s p e c i a l  d u t i e s ,  

th o u g h  s e n i o r s ,  do n o t  i p s o  f a c t o  g e t  t h e  same pay  on t h e  

p a r i t y  o f  e q u a l  pay  due t o  j u n i o r s  g e t t i n g  h i g h e r  p a y .

(
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U nder t h e s e  c i r c u m s ta n c e s  t h e  H on* b le  su p re m eC o u r t  was 

o f  t h e  v ie w  t h a t  t h e  T r i b u n a l  was w h o l ly  i n c o r r e c t  i n  

d i r e c t i n g  t h e  paym ent t o  a l l  t h e  p e r s o n s  who d i d  n o t  

d i s c h a r g e  s u c h  d u t i e s  a s s i g n e d  t o  t h e  10% s p e c i a l  

p o s t s  o f  UiDCs c a r r y i n g  s p e c i a l  pay  o f  Rs * 3 5 / -  p .m .

6 .  A f t e r  c a r e f u l  c o n s i d e r a t i o n  o f  t h e  f a c t s  o f  t h e

c a s e  and t h e  n a t u r e  o f  work on t h e  b a s i s  o f  r e p r e s e n t a t i o n  

d a t e d  2 .1 2  .1998  and a l s o  i n  v ie w  o f  t h e  ju d g e m e n t  o f  

H o n 'b l e  suprem e C o u r t ,  r e f e r r e d  t o  a b o v e ,  we 'a r e  o f  t h e  

o p i n i o n  t h a t  en d s  o f  j u s t i c e  w i l l  b e  met i f  d i r e c t  

t h e  r e s p o n d e n t s  t o  c o n s i d e r  t h e  c a s e  o f  t h e  a p p l i c a n t s  

as p e r  A nnexure  a/ 4 i . e .  r e p r e s e n t a t i o n  d a t e d  2 .1 2 .1 9 9 8  

and t a k e  a d e c i s i o n  on t h e  n a t u r e  o f  w ork p e r f o rm e d  by 

t h e  a p p l i c a n t s  a p p ly in g  t h e  p r i n c i p l e s  l a i d  dbvm by  t h e  

H o n 'b le  sup rem e C o u r t  and i n  a c c o rd a n c e  w i th  t h e  o f f i c e  

Bemorandum i s s u e d  by  t h e  M i n i s t r y  o f  F in a n c e  i n  r e s p e c t  

o f  g r a n t  o f  s p e c i a l  pay  o f  R s . 3 5 / -  t o  t h e  A u d i to r s  

a t t e n d i n g  t o  work o f  com plex  n a t u r e  and more i m p o r t a n t  

n a tu r e *  we, t h e r e f o r e ,  d i s p o s e  o f  t h e  o .A .  w i th  d i r e c t i o n s  

t o  t h e  r e s p o n d e n t s  t o  c o n s i d e r  t h e  c a s e  o f  t h e  a p p l i c a n t s  

on t h e  b a s i s  o f  t h e  above  o b s e r v a t i o n  w i t h i n  a p e r i o d  o f  

t h r e e  m onths f ro m  t h e  d a t e  o f  r e c e i p t  o f  a c o p y  o f  t h i s  

o r d e r .  I f  t h e  a p p l i c a n t s  a r e  fo u n d  e n t i t l e d  f o r  t h e  b e n e f i t  

o f  s p e c i a l  p a y ,  t h e  r e s p o n d e n t s  a r e  d i r e c t e d  t o  r e f i x  

t h e i r  p a y  by a d d in g  s p e c i a l  pay  o f  R s . 3 5 / -  as  p e r  

CDS(RP) R u le s ,  1986 on t h e i r  p r o m o t io n  t o  t h e  s e n i o r  

A u d i t o r s  from  1 .4 .1 9 8 7  w i th  a l l  o t h e r  c o n s e q u e n t i a l  b e n e f i t s  

w i t h i n  t h e  g t i p u l a t e d  p e r i o d  o f  t h r e e  m onths u n d e r  i n t i ­

m a t io n  t o  t h e  a p p l i c a n t s .  No c o s t s .
The Registry is directed to supply a copy of the

Memo of Parties while issuing the certified copy of this order.

(GVShanthappa) 
^Judicial Member

(M,P.Singh) Vice chaarman
/na/


